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exclusion of 115 days is hereby allowed. The Applicant has submitted that if 180 days is

to be calculated from 05.03.2018 i.e. the date of the Order, the same had expired on

31.08.2018. It is hereby ordered that for the completion of Insolvency Process 115 days

be excluded to be effective retrospectively. Application allowed.

(M.K. SHRAWAT)
l4ember (.ludicial)
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